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’2" ’ Hon'ble.Mr, A K,
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- Hon'ble Mr. Justice R.
Hon'ble-Mr, K.D:Saha,

P
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KKvarma, V.C,

*Member (A) B o

Shri S.N.Tiwary, the learned counsel for the
¢, licant.. Heard on the question of admission. Issue
notices to the other side to show cause why this oo lir v iorn
& not admitted for hearing,

Heard on the question of Interlm Relief{ lso £:o:
RS it S
EDBO, made on the ‘basis of notification issued on ©7.04.,95

It is directed that any app-

taylng app01ntment agalnst the post of EDBPL. O

contalnedlln ‘Annexure-a/10,
ointment if made, shall be subject to the decision of the
ultimate decision of this application, )

‘List this case on 13,07.95. The respondents may
file the counter reply before that date. Requisites to be

filed within a week.
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Hon'ble Mr. K D,Saha, Member (&)

Shri Prabhat Trivedi appearing for the
respondents prdys for four weeks time to file
Connter Afﬁidavit/Writtén St2tement, Prayer alloved.
Rejoinder, if any, may be~filed within a week, List

it on 20,9.1995 before the Registrar fof completibn

of pleadings.
“(®DSaa )

Merber (&)

Member (J)
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3/2159.95 Shri, M, L. Paswan..... REgistrar Incharge. ‘
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The learned Counsed for the applicant is present,
The respondents are unrepresenteé. I_i: apbears from the
‘record that notices were issued to them bn 24.7,95 and

SR has not yet been recéived, Due to efflux of time a

legal presurﬁf.\tibn for Service of notice is drawn against
alllthe respondent;s as provided under On%ier 5 Rule

19 (A) (2) of the CPC. W/s has not yet b%en filed. Put
i

A
Registrar 1/€

/A e R

t

up on 26,10,95 for £iling the W/s,

-

%

shri, M. L, Paswan...... Registrar Inchargg = . .-

5/2.11.95

® ® 00 1

The learned Counsel for the applicant' ispresént.
The respondents are 'unrepresented, W/s has not 'ye}i“b'eez‘n_

ujufiiga' Bat u? on 8,12.95 for filing.t'e W/s . ;,

. : . (M| L. Paswan) .
R ' L Registrar I/C ~__

PKL
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6/08,12,95

PKL

7/17.1,1996

MES,

Shri, N, K, Lal...c..... Registrar

RMM notices were issued on 24.7. 95 ’ﬁ‘ﬁé—.

—
Service of notices has been presumed ém legal provisioné

W/s has not been filed as yet Last chanoe is being given
for filing the W/s, Nobody-presents either the applicant» or

the respondents today. Fut up on 17:1.96 for filing the W/s.

»

(N. K. Lal)
Registrar

-Shri N.K,Lal, Registrar

The ledarned counsel Shri S,N,Tiwari is present

on behadlf of the applicant. The notices on - behalf

of the respondents, Postal Department as well as

on behalf of the Respondents, State ofBihar were
received by their lawyers on 28, 6.1995, however, no
written statement has been filed as yet either on
behalf of the Postal Department or on behalf of the
State of Bihar, Let this matter be referred to the
Hon'ble Bench for necessary direction, In the meantime,
the Respondents miy file their written statement
fixing 27,2,1996.

( N,K,Lal )
Registrar




‘e

.

&

o

.

- en
L.
oA a

“Hon'ble " Shri*K,D,Saha, Member{A)
I3 %_3 i 1?&»-‘-»‘."; ‘ 0T L p o

."!.j‘v .

o Uritten staiement has not been
Filed. aix ueeks5~t1mc is alloued for
fllzng uritten statement Adjourned tp
4, 4 86 For hearlng.' S ,f'
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(K De Seha)
Member{A)
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Order pronounced in open Court kb:xxag}t %

chtatd.on and typed in separate sheets. :
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